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IN THE INCOME-TAX APPELLATE TRIBUNAL ‘C’ BENCH, CHENNAI
st dft gl 19 e Taw U4 o off. T[T, oaT HeR & qHe
Before Shri V. Durga Rao, Judicial Member &

Shri G. Manjunatha, Accountant Member

3R 3did 9./1.T.A. No. 1697/Chny/2018
Ry adf/Assessment Year:2014-15

M/s. Displaytronics Reader The Assistant Commissioner of
Devices Ltd., No. 72, Greams Road, Vs. Income Tax (OSD),
Thousand Lights, Chennai 600 006. Corporate Range — 1,

Chennai.

[PAN:AADCD0117D]
(3rdtemeff/Appeliant) uff/Respondent)

dtarff @1 3R ¥/ Appellant by : ShriR. Viswanathan, F.C.A.
prepikcal Gﬁ?@/ReSpondent by : ShriP. Sajit Kumar, JCIT

gAa1s &I ARG/ Date of hearing : 07.07.2022
Y90 &1 dRIG /Date of Pronouncement : 29.07.2022

MSA/ORDER

PER V. DURGA RAO, JUDICIAL MEMBER:

This appeal filed by the assessee is directed against the order of
the Id. Commissioner of Income Tax (Appeals) 1, Chennai, dated

22.02.2018 relevant to the assessment year 2014-15.

2. When this appeal was taken up for hearing, the Id. Counsel for the
assessee has submitted that the present appeal under consideration is
relating to assessment year 2011-12, but all the papers pertaining to the

assessment year 2014-15 are filed mistakenly. It is also numbered as
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appeal for the assessment year 2014-15 based on the papers filed by the
assessee. It was further submission that the assessee may be permitted
to withdraw the appeal and permitted to file fresh appeal relating to the
assessment year 2011-12. The |d. DR has not raised any objection in
view of the above and by considering the request of the assessee, the

present appeal is dismissed as withdrawn.

3. In the result, the appeal filed by the assessee is dismissed.

Order pronounced on the 29" July, 2022 in Chennai.

Sd/- Sd/-
(G. MANJUNATHA) (V. DURGA RAO)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Chennai, Dated, 29.07.2022
Vm/-
Y P gl 3@f¥d/Copy to: 1. Sidamrif/Appellant, 2.9

Respondent, 3. 3B AT (3(UIT)/CIT(A), 4. B 3Yad/CIT, 5.
fqurita gfaff/DR & 6. TS WISA/GF.




